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1—/36.6.96. ~ Counsel for ihe.apﬁlicant ¢ Shri Sudama Pandey.
;Q¢§~ o Heard Shri Sudama Panday , the lsarned counsal
\ ';¢¢Aﬁ” for tha-applicant -on the question of admission. Admit.
A -
V%%// Issus notices to the respondents 'rsturnable within six
. ﬂﬁg} @? weeks. List this cass on 18.7.96 for hearina.
e JﬂNgg ..
r’g)gv’% \&\“' . . | Nk\
b“\ ?}“ by X |
' gp/CBS/ _ (N.K. Verma)

Member (A)

sl . |
-&b 2/19.7.96 Counsel for the applicant .. None

NNE
C;ﬁ&%;%%h ' Counsel for the Respondents .. None
,\%; A g . o

Shri Sudam@ Pandey, learned counsel
for the applicant is not well. MNone for the
. Respondents. Let this case be placed before
‘\MQ Dy Reglstrar on 12.9.96 for completlon of

1ead1ngs and for puttlng up the case for hearing

as and when this will be ready.
@*‘}&%% . ‘ Wb, |

( N.K.Verma
Member (A)

-

Lo \ -

3/12.9.96 . R shri., S. P, Sinha, Py, Registrar Inchagge.

The learned counsel for the applicant is present,

Respondents are unrepresented. W/s has not been filed as ye

Put up on 10.10,96 for filing the W/s. @,ﬁ

5 : ( s. P. Sinha )
PK Dy. Registrar I/C
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4/4.11,96

Sri. M, L, Paswan, Dy. Registrari\ ,
. - - R s o 00 ’

The record was put up today, it should have been put |

up on 10.10.96. The office is directed to list the case

in due date in future.

i maL L . The lgarnéq_i counsel for the applicant is .absent ' W/s
..~ has not been filed..Let 9, 12.96.be fixed for filing the
20 W/S'., 1 ¢ gl . o |
. 4 ‘ . 0 - oLl Jed o % };' 'Irl
( M, L., Paswan, ). : }
PKL Dy. Registrar : f
5/9.12.1996 =~ ° None for the parties. W/s hds not been ol
filed. Put up on 20.1.1997 for filing W/s, o R "
' -t S Y
( M.L,Paswan )’ |
MPS, Registrar I/c
6/20.1, 1997 The .learned counsel for the applicint is
' present. W/s has not been filed as t. Put up on.
4.2,1997 for ‘fili'ng W/s. {&ﬂ,@
~1
( S.P.Sinha )
MPS, Dy.Registrar I/c
7/4.2,1997 Shri S.N.Choudhd@ry, ppoxy counsel for Mr. Suddnm@
Pandey is \present for the applicaht. None for.the
respondents.. W/s has not been filed. Put up on 4.3.1997
S AN for filmg W/s as a 1ast chance. %A\W —
. .. . - ) . b oSlnha )
MPS, Dy Registrar I/c
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8/4,3.1997 ] None ,fér the parties. W/s has not been

‘ : filed so far tho\'_i{gh ‘suf ficient time was ~gi{ren
to-the respondents., -In the circumstances ,let

it be listed before the Hon'ble Banch for direction
on 2%, 3.1997. ) (§Ye,

L g ( $7P.Sinhd )

MPS. o I Dy.Registrar I/¢

t

19,/ 21.3.97.  W/S has not been filed so far. Four weeks and
.no more is allowed for the same. Rejoinder,- if any,

may be filed within two weeks thereafter. List it -

: W
sBs/ - . (V.N. Mehrotra)

V.ice-chairman

on 8.5.97 for direction.

&

10/08.05.,97 - ~ Shri 8. Panegy, counsel for theappllcant.
- _Theleamed counsel for the respondents prays
for three weeks time to file reply. Allowed., Rejoinder
may be filed within two wesks }:hereafter.

List on 2.8.07.1997 for direction.

.

SKI (KeMuthu* Kumar) - - + 4{v.N.Mehrocra) —]
Member (A) .. | o ' vice-Chaimman
;4 _ \
1i/28.07, . w/s not filed so far. Four weeks further time
) S g é,p,/«_aﬂf is allowed for" the same. Ae_]onner may be filed within two

we@ks thereafter. -
List for direction on 10,09.1997, xﬁ

(V.N.Mehrotra)
Vice~Chairman

12/10.09.97 | " W/s has nmk been filed on behalf ofthe
respondents. Thex learned counsel for the applicant
however, states that he‘ has not been served with a
copy of the same. The learned counsel for the respon-
dents shall serve a copy on the learned counsel for
the applicant who may file rejoinder within a week
as stated by the learned counsel for the applicant.
List on 16.,10.,1997 for hearing befoze SMB.

& o o

SKI (R ooja) - (V.N.Mehrotra)
. Member (A) - vice~Chaimman
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16/17.02.98

U

17/28,04.98

SKI

Shrl S.Pandey, counsel for the aoollgc,nt

None for ther esponctents. .

. List on 11.11.1997 for he

List on

g0

(v .N.Mehrotra)
-vice-Cheairman

15.1.98 for-hegring,

(V.N. Mehrotr a)
Vi ce-L.haJ.rman

List on 17,02;'1998{01:.hearing. The name of

of the 'respondent'.sv'in thks case,

e

None for thne parties, )
List on 48,04, 1998 for hearmg.

Wb

List 5nk09.o7.1998 for heaging.

e

®

o\
i

. ghri P.K.Verma should not be printed as the counsel
for the respondents as:he is-not'appearinmon behalf

W

(V.N.Mehrotra):

Vice-Chairman -

Vice~Chairman

(V.N.Mehrotra)
Vice-Chairman



IN THE COENTRAL ADMINISTRATIVE TRIBU\]Aﬁ
PATNA' BENCH PATNA

e ~ Order Sheet

e it o Application No.... ..0B=297/96 . . 199 e voos eooe o i s oo
Applicant (s) ... wee cin s e Rqspondenp'(s) are anee et ek e e et e s aee
- Advocate for Apblicant (§) e we oner sm e aeae e /i\dvocate for Respendent (s) ... ...
Note of Resistry : Orders of the Tribunal
18/9.7.98 Shri Sudama Pandey, learned counsel for

the applicant

MNone for the Respondents. :

‘ Rl
-We find that Shri P.K S§r§m is counsel
representing the Respondents in the case, but
his name is not mentioned in the list. List

the case on 24th August, 1998 before a Singieg

Member Bench with the name of Shri P.K,.Sara”.

—— “1’
learned counsel for the Respondents. The namd

~of Shri P.K.Verma' and S‘m.i P. 'Kumar have wrong

. ' h ,f‘been mentiohed today in the 1;,31;,

-~ M | : p{@/ | | W~7\\

,E-‘.m .

o ( L.R.K. Prasad ) ( V.N.Mehrotra )
SKS | ~ Member (A) Vice<Chairman
N ‘ [ I P ‘\‘..l‘" s oE Y
19/44 08. 98 None for the applicant,
) . Shr;. i _Kumar, . counsel for the rerondent .
. . i ",‘_1"1-,0,9.1,1.1.99& for hearing,
.- % ) pome TS
1 - K al (L.R.K.Pra(sﬂ
SKJ Mermber (3)




T Tl

20/9. 11'<~~:i'998

B> pr svclr- J¥
4-\1“% Qgyny

to e Uidt—a!
on Yy ll ae,”

— k .
e o Mﬁ;ﬂ’ =t

B

21./ 14.12.98.

23,08, 02,99

SKI

Shri S;,Par.zey, councal Zor the applicant,

; At the request made on behalf of the’ -
1earned ‘counsel” for the applicant, 1ist it

p’{@)@

" ( L.R.K Prasad )
Menber (A)

-

. . for -hearing.on 28,12,1998, -~ -

-

Shri Suf@lama Pandéy, the counsel for the applic;é?ﬁ“t;“.m

AP

List it on 11.1.99 for hearing within first four case. '\

in view of the urgency explained by the learned counsel
for the .applicant.. . . g BTN

.
R.K. PRASAD)
MEMBER (A)

Shri Sudama Pandey, counsel for the spplicant.

' List it on 8.2.1999 for hearing as part-heard ,

T
( Lakshman Jha' ) ; -} N
Member (&) . ‘ A

‘-1hex 1'7 rne i;_ et 7‘*1‘ appearmg on behalf

of the South. fa il ¥’ Rly.

-represent respondent, The case relatés

v dnge Coe
is sdid to have expired.,

. There .ds o 2 en:

" for hearing as Part-Heard &ase, '*/
Pt it be listed for hearing on 12,04,1999 with|

yion to{["Ge‘neral Manager, S.E.Railway,to take
Lsary® steps

in the matter of engagement of coun-
.)positively by next date
;

failing which case may bk
eard ex-parte, , b e l

(iaAkshman Jha)
Member(J3
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Applicant (8). <. -
Advocate top Applicant (s);.. .

.. ..Application-No. o oo s vee e

PATNA BENCH PATNA

Order Sheet

- -u199-in -t -;ca.no LT
o Mlt eii o8 e oo ROSPONAENT (S)iie vet cve wet wee

. v em w wAdvocate tor Respondent (S) e cee veo wur ome

t
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QOrdzrs of the Tribunal

-

Note of Resistry -
24/12,4.199p
VAKALATNOMA -
:FJQC; Aind. Rept
HOWETR
in ,
‘MES.
' 25/10.5.99
|
ART
26./
/cBS/

Sh. Sudama Pandey, Counsel for the applicant, \\
Sh. G.Chatterjee, Counsel for the respondents. ‘WE_
I T S TN e, - - )

O. A, 297/96 ‘ ‘ e

V.ANW
counselfor the ap@l&gant

-Shrl G, Chatter jee counSel for the resg ;
| jee, esp. Jnﬁf&W

Shri Sudama Pandey,

Heard the learned counuel forcﬂk pc-.1é§°
Arguments concluded, The learned coiutel for the
. respondents prays. for tlme to seek instructi ons
from the department, As prayed for, \@req weeks
time for the samé is allowed List i

» ihrarlng
on 10.5.1999 as part heard, )
. , e .
ﬁL‘\); bs.{c,
( Lakshman Jha ) ( L.R, K.,}\s
Member (J)

\
Member\. .
‘\» y v

X . - N

- ‘ S
q;bﬁé§§d:“h? ou1g~~ f or the parties. Araumentg q&i;

"soncluded. List it as part heard on 1.7.99 .

kY

LY~
(Lakshman Jha)
Member-J

wy

(L.R.K.Prasad) o
Member-aA
1.7.99. Since this is a part-heard matter, let it be

listed on 27.7.99 for hearing before the appropriats

Bench,
. éﬂv" -
T O e /N;
(L.R.K. PRASAD) ,_‘\> (;. N ARAY A
MEMBER (A) 4 VICE~CHAIRMAN
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' 27/21.07,99 Shri S.pandeis counsel for the applicamt.
el for the respondents.

i ' ; , shri G.Bose, couns
Since this is 3 part-heani matcer, let it
pe listed pefore theaApP appropriate Bench on 25.08.1999

for hearing. _ :
hﬂ’a 13—/’-7 ‘C /
(Lie Re e @sad) . (s.Nareyan)

V ice~Chairman

SKI Membe r(A)

;1999 Shri- Sudama Pandey, counsel forthe applicant.
el for the r espordents. "

Shri G.Chatterjee, couns

On the reQueat of the learned counsel for o .

; the applicant, list it for hearing on 11 10,1999
7 as part-hedrd, /(Zé@

( LaRShmaanha ) ( L.R, K.P 4sad )
Member (J) : o Member (A)

. /

29/11.1C.99 sh. Sudama Pandey. counsel for the applicant: .
g sh. G.Chatterjee, counsel for the respondents. .

L F :
‘ T ' sh. Pandey states that he will be able to get

.‘// the succession certiflcate for the applicant- thhin.
' the competent authority.  He prays for

one month from
adjournment for this case. Oon the request made

L/? t by She. Pandey ., 1list it as part-heard on 26.12.99
T for hearipg and passing of final order. -

45, L e e s bﬁg\y . - V:\€/JE:£152$

i AKJ - (LoJHA) (L «R «K .PRASAD)
| MEMBER(A)

MEMBER(J)



Q.A._297/%
30/27,12,99 Shri Sudama Phndey. &oarned counsel for
- the applicant. :

il

- DB is not available, List it for
hearing on 25,1.2000 as part-heard#w>{5“/

,W&L“ lb‘,"? W'

L ‘ . ( Lakshman Jha )
SRK . S ' | Member(J)

f ke
;,553"‘ :

e

g
b
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25.1.2000
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“'deceased empluyee had filed a nomination under Group
‘Insurance 5cheme on 23. 5.1983 1n favour of smt. asha pevi,

in the matter, the Railway Administration was unable to

LA o

v Dehe 297/96

A

shri sudama Pandey e counsel for the applicant
. Shri.- G. chatterjee . Counsel for .the respondents
] . ‘
Heard the learned counsel for the parties.
The applicnnt has filed this 0.3. seeking follow1ng reliefs;-

(i) The reepgndents be dlrected to, arranje immediate
) payment of all retlrul benefits with 204 interest
" from the date of death , of the husband of the
- iappl1cant till the date of payment.
v ﬁ;)"cost of lit;gatlan.

2. This applicatlon was filed in June 1996. The applicant
is stated to be widow of Late parmeshwar shahu, Ex~parcel
amal, commerciaL/raca,_ E. RaiIWay.T étanagar. The husband
of ‘the applicant, who was Railuay employee, died on
18 3, 1994. Thereafter, the applicant has been sending
representatlons to concerned authority for payment of
family pen81on,DCRGretc., hut there was no positive
response from the respondents. On the other hand, the
respondents have stated that after the death of Railway
servant, various applicatlon farms were filled in by
the applicant. At the time of scrutiny, it revealed that
the deceased Railway employee left behind two widows and
five' chiléren,as per identiflcatiun-cum-heirship-cﬁm-
guardianship. The appllcant also submitted a deed OF
agreement' between the two wives. It revealed that the

declaring the relatioqshlp as wife. As there was a doubt

nﬂentify the legal hei¥r of the deceased employee as well as
the claim of the applicant. ghe was advised on 27.6.1995

to suomit evidence obtaining permission from Railway before
second marriage. on 25.5.1996, the applicant was advised

to submit succession certificate. a copy of the samé& was
also addresssd to Smt.zsha pevi. It is admitted by the
respondents that the widow of the deceased employee is
entitled to family pension following the death of Railway
employee. But such family pension and othef dues can be
paid when the issue regarding legal heir is decided by

a court of law. |




1

7
3. In para 10 of W.S. the respondents have stated N
that the marriage to.second wife, asha Devi, under the .
eye of law, is void. It is further stated that in
view of Section 5 read with section 11 of Hindu Marriage .
act,1955, the marriage is void fd.beCau§é‘f“Aeha pevi,
the second w1fe. was married when the first wife séna

-

. Devi was alive. .. R
4. | During the coursc of hearing, it is stated by
the ‘learned counsel for the respondents that the

- outstanding retiral benéfits of the deceased Railway
employee are also held up'due to non-production of
succession, ertificate. as soon as the same is provided
by the appli ent, the dues would be releaéed without

.-any delay. . . . - e 2

5.0 shri sudama pandey. the learned counsel for the
ap}licéht, has submitted today succession certlflcate
(Succession Case No.11/99\ issued by subordlnate Judge, 1st
Barh (Patna) in respect Uf P. F.amount of RS 2§542/-.

A cé%y copy of the succession certificate 'is placed

* : . \ I -
ln the fileo oo . b

6. wWe have. considered the entire matter in the
light of suonlssions made by the. 1earned counsel for the
parties and materials on record includ;ng the
succe551on cert1ficate. In view ‘of the factq , and
circumstances of the case as stated above, the respondents
are dlrected to settle the pensionary dues of the
deceased employee, as adm1551ble, in accordance with
law withln a perlod of three months from the date of
' recelpt of a copy of this order. The appllcant shall file
succession certificate _along with the copy. ot this order .
pefore the concerned respondeqt for doing the needful.
“with the above direction, thls O A- is diSQOSed of with

no order,as to coéts.',,,._‘ : R

(L'Jha) - tee ‘(LoR'.KoPr'aSad)
Member (J). . . ~+  Member (aA)

4
-



